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6. Thus the 0.Al, is disposed of in terms|| of the j
above observations.
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0.A.71/97.
To
1, The General Manager, Union of India,
SC Rly, Railnilayam, Secunderabad.
2. The Senior Divisional Personnel Cfficer,
SC Rly, Secunderabad (BG) Division,
Sanchalan Bhavan, Secunderabad.

3., The Assistant Engineer{(I)

4, One copy to Mr,N.Raman, Advocatie, CAT.Hyd.
5. One copy to Mr.C.V.Malla Reddy, SC for Rlys, éAT.Hyd.
6. One copy toO HHRP.MJ.A) CAT, Hyd.
7. Ohe copy to BR(A) CAT.Hyd, ~

B8B. One spare Ccopy.
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Adnif-tea and interim directions
Issugd,

Allovied

Dispesed of with direction
< ~y
Dismifssed.

Dismissed as withdrawn

Dismissed for Default.

Ordeﬁed/Rejected.

' No order as to costs.
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